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1, the Chalrman of the Committee on Private Members’ Bills and
_Resolutions, having been authorised by the Committee to present the
-Report on their behalf, present this Sixty-Ssecond Report.

2. The Committee met on 27 March, 1989 for—
1. Examination of the Constitution (Amendment) Bill, 1989 (Inser-
tion of new article 31) by Shri Sharad Dighe under rule
294 (1)(a) of the Rules of Procedure.

II. Classification and allocation of time for discussion of Bills (vide
Appendix) under clauses (b) and (c) of rule 294 (1) of the Rules
of Procedure.

III. Allocation of time under rule 294(1)(e) of the Rules of Procedure
to the Resolutions at item Nos. 1 and 2 set down in the List of
Business for Friday, 31 March, 1989.

Examination of Constitution (Amendment) Bill

3. The Committee considered the Bilk and arrived at the following
“findings as a result of their examinatijon of the Bill: —

Findings of the Committee

The Constitution (Amendment) Bill, 1989 (Insertion of new article
31) by Shri Sharad Dighe.

The Bil] seeks to amend the Constitution with a view to provide that
all citizens shall have the right to a secure place to live ang for that
“purpose the State shall guarantee to every citizen equitable access to the
-essential houring resources like land, bullding materials etc. ag well as
‘necessary finance, information and technology.

After considering all aspects of the Bill, the Committee recommend
that the member may be permitted to move for leave to introduce the
“Bill.

Classification and allocation of time to Bills

4. The Committee then considered classification and allocation of time
to seven Bills specified in Appendix.

3. After considering all aspects of the Bills the Committee recom.
mend that all the Bills referred to in the Appendix be placed in cate.
gory ‘B’. The Committee recommend allocation of time fOr each of the
“Billg ag shown in column 5 of the Appendix.
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Allocation of time to Resolutiong

BTheCommitteereeommendallocaﬁonoftlmetoresolutionsas
follows:— = -
(1) Resolution by Dr. R asi
measures to control Pby
(2) Resolution Shri Shantilal’ Patel regardmg Com_ 2 hours.
prehensiv tgr@}}nmnnoe~ shena

7. The Committee remhend that— ”

(1) Shri Sharad Dighe be permitted to move for leave to introduce -
his Constit\mon (Amendment) Bur ave to mirod

(i) the clas:iﬁcation and allocatlon of time to s by the Com.
r:x!:;tee as shown in:the Appendix, be’agree to by the House;

(iti) the allocation of time to resolutions, as shown in paragraph
6 above, be agreed to by the ‘House. © -

Nrw Drvni; M. THAMBI DURAIL
Chairman,
March 27, 1989 COTn‘Mtt‘tee on Private Members’

Chaitra 6, 1911 (Saka) Bille ang Resolutions..



APPENDIX

Sl.  Name of the Bill and the BilNo. Category Time
No. member-in-charge recom- recommended
mended

1 2 3 4 5

1. The Restriction on Holidays in Public Offices 120 of 1988 B 2 hours
Bill, 1988 by Shri S.B. Sidnal.

2. The National Child Welfare Board Bill, 1988 118 of 1988 B 2 hours
by Shri S.B. Sidnal.

3. The Christisn Msrriage and Matrimonial 10 of 1989 B 2 hours
Causes Bill, 1989 by Shri Thampan Thomas.

4. The Compulsory Sterilisation Bill, 1989 by 8 of 1989 B 2 hours
Shri G.S. Basavaraiu.

5. The Welfare of Handicapped and Mentally § of 1989 B 2 hours
Retarded Children Bill, 1989 by Shri Shanti-
lal Patel.

6. The Constitution (Amendment) Bill, 1989 6 of 1989 B 2 hours
(Substitution of mew article for article §7)
by Shri A. Charles.

7. The Domestic Workers (Conditions of Ses- 9 of 1989 B 2 hours

vice) Bill, 1989 by Shri Thampan Thomss.
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